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been thowughly dealt with and finally demded by a
civil Court of competent ]urlsdlctlon _It'may be that .

to this prmclple there would be rare exceptlons founded,_'
on, poss1bly, the dlscovery of neW cogent and 1mp01't- .

~4nt evidence. But ordmanly that prmclple ‘must

,'plevall and if that principle must Pprevail, then it is a
- matter of the first 1mportance, -of the Very h1ghest"_
relevancy to show toa criminal Court that™ the matter
thTl the criminal Court is asked to ad]udlcate on has-
’ ‘alrea.dy been fully dealt with by a civil Court. That i is

~all it ‘was proposed to do in this case by, the  production

-"of the judgment of the civil Court, and, I think, it" was

undoubtedly relevant and of the very highest import-
‘ance. It was so, however, not for the purpose of
provmg or d1sprov1ng facts i in dlspute in the case, but,

~ for the pu1 pose of enabling - the ‘Magistrate to decide.
 $ whether he should or should not exercise the dlscretlon )
- given him by clause (2) of section 253 of the G11m1n‘11

Procedure Code..
O;dw' set aszde
. ‘

APPELLATE“CIVIL;

——

Before J[r Justzce Beaman and My, Justzce Heaton!

- ~

IBRAHI’\I BHURA JAMNU (Hmm oF ORIGINAL PLAINTIFE), APPELLANT v o

ISA RASUL JAMNU Anp ANOTHER (ORIGINAL DEFENDANTS), RESPONDEI\TS

Oonstructzon of document—Sale of houses in conszdemtzon of Mehr—-Consz-
_ deration’ not necessary to. support tr ansactwn—Lzmztatzon Act (IX of 1908),
,'Schedule I, Artzcles 142, 144, . v

" The plamtlff’s hueband qold to her two houses in 1898 by a reglstered
- docnment in cnnsxder‘ltmn oE 1101 1[ehr (dowr)) One of. the houses sold

" *Second 'Appeal No.3542 _of 1915.

T

‘»crlmmal Cpurts tvymg over ﬂgam matters “which have-:__] Cfots
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1916 i remamed in the occupation of the plamtxﬁ"s husband from 1898 till bis death in

. TeRARIM “1911.  Soon after his death, the defendants "took possession of -the houses.
Brura - The plaintiff having sued to recover possession, the lower Courts dismissed
2 w17 the suit on the grounds that the sale of 1898 was a sham and supported by -
Y'Iv_SflRA’SUL.’ .

no consuleratxon and that the claim was barred by limitation. On appeal, .

. Held that the deed of 1898 was on the face of it a document of advance-
ment ‘and needed no conmderatlon

~

Held also, that the pOSSGS“lOD of the house by the plaintiff's husband uf;
to 1911 being permissive, the plaintiff was in constructive possession of it,
and her claim was, therefm e, not barred by lumtatlon -

_ SECOND appeal from the decision of G. N Mehta
~Joint Judge -of Ahmedabad, confirming the decree-
passed by B. Gr “Tolat, bubordmate J udge at Godhra

Su1t for possessmn

‘ “One Rasul was .the owner of the house in dispute. -
"He had two"wives: Bai. Asha (defendant No. 2) and
* Bai Hajiani (plaintiff). By the former he had one son °

(defendant No,1).. SR ) -

Tn 1886; s Rasul executed a reglstered document remtmg
that he had given ornaments to the plaintiff on account -
Q of her Mehr (dowry). He passed another l'eglstered ‘

. document to-the plaintiff in 1898, reciting that he. had.

sold. two of his houses. to her on account of her Mehr,

It prov1ded as follows :—

. . L - :
"“You are. my’ w1fe Therefore, at’ the txme I contracted (nikah) mamage
‘ Wlth you, I had agreed to pay you Rs.. 1, 700 namely, rupees seventeen
hundred, in respect.of your Mehr. - The said m_oneys are due to you by me.. -
_Whereas, you having now made a demand on me for taking (? payment of)
the said moneys (to you), I have sold (? I sell to you), inlieu of the said
moneys, houses two in number......which belong to me by right of ow&nership -
. and-are in my possession and enjoyment......I have sold (to you), in lieu of .
Lhe abovementloned moneys in wspect of your Mehr two houses."

. Of the two houses sold, one remalned in possessmn of g
. the plaintiff. In the other (i.e., bearing No. 603), Rasul ‘
“continued to live as before and he oc'c;i'pied it 6ill his -
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'death which took place in November 1911 Shortly 1916,
afterwards defendants Nos 1 and 2 took possesSmn of IBRAHIM
_ the house. ’ N L = B HURA

- “

~In 1912 the plamtlﬁ ﬁled the present su1t to recover s RASUL
’possessmn of the house. - The .defendants contended
inter alia that the house in dispute was’ never - in
plaintiff’s possession but ‘was in their. possession ;° and
- that the sale of 1898 was nomlnal and made W1th a v1eW

to shield the property from Rasul’s cred1tors

“The Subordinate Judge held that the sale of 1898
" was sham and unsupported by ¢ cons1derat10nr ‘and that
she was not dispossessed by the defendants forthe house .
- was in Rasul’s possessmn‘ He thelefme d1sm1ssed
thesult o T

’

- On appeal the Jomt Judge held that the sale deed*
was mere sham and intendeéd to convey no real t1tle,
and that the plaintiff was not: in possession. of it and"
. Was. not for01b1y evicted by defendants

The plaintift appealed to the H1gh Court
G N. Thakor, f01 the appellant
7. R Desai, f01 the respondent

. BEA“\IAN J. :—This'is a troublesome case, because on
afirst view, it seems as though there are two concu1rent
findings of fact in- the Courts below either. of - whlch
would be fatal to the plaintifi’s caSe "The ﬁrst of these
is that there was no consideration for the conveyance
upon which the plaintiff rehes bearing’ date the 26th
-February 1898.- But, in our opinion, having regard To
the true character of the document and the relations .

- subsisting between the parties thereto, it gtood in no
need of consideration, and the question thus raised and

answered as a question: of fact, bearing upon the opera-

» tiveness of that docdment in both the Courts below, was

‘,_'a questmn Wh],ch never should have been ralsed at all
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.-The' nominal vendor was. the husband of the plaintiff

and in form he sells two houses to his wife for what
was then owing to her as her Mehr or dowry. The

sim thus owing at the time is stated to be Rs. 1,700
(babashat). A document of that kind i is, on the face of it,

“a document of advancement and needs no consideration.

It would have been as valid a document had there been

no reference made to ‘the amount of the Mehr. Had
the vendor purported to sell these two houvses to his
Wife for a nominal . consideration of one anna, that

- would have been perfectly good consideration in the

eye of the law, and indeed had no consideration at all
been expwssed the document would have been a per-

t'ectly valid transfer in cohsideration of ‘marriage, for
~ love and'affection. Its true nature then more clearly
- appearing to be “what it really is, a deed of gift, a very-

little exAmination of the téerms of the document would

- have shown to the Courts below that no question of
; ~money cons1de1at10n ought to have -arisen. And all

, documents of this. kind being made in consideration of -

maruage the consideration is not from the point of

" view of the ‘donee, the money value expressed, but the

‘marriage. Here what the vendor says in effect is, ‘in

consideration of our marriage I desire to give you the

) equivalent of Rs. 1,700 (babashai) which I should have

given you before and _I»glve it to you in the form of

" two houses.” - No one can suppose for a moment that

“the money was to pass first from the husband to his

" wife and then from the wife to the husband as in the

~case of an ordinary sale. - Thus it appears to us that the

“~whole ‘inquiry into consideration instituted at -the
" instance of the defendants in the Courts’ below - was

entirely irpelevant. And the course of that inquiry

. ‘was seriously deﬂected by the wrong view of the

document taken in both . the ‘Courts below. Thus the

“plaintiff, being put upon proof of consxderatlon. \she, A
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poor 1gnorant Woman and suddenly confronted Wlth a ‘1;,1.6.,, )
document of the year 1886, Exhibit 70 in the. case - IBRAHIM
-imagined that she was bound to give some explanatlon BHJ“‘W
“of that before the COurt Would accept the later: doen-- ISA Basor®
‘ment of 1898. It is: Very -natural, -therefore, that ‘she
‘may_ have committed herself -to- statements - under
examination which the trial Judge and the "Court off
first appeal ‘were right in dlsbehevmg But this does.
‘not in the least affect our view “that prlmamly it was-
for the Courts to look at the true-character and. Tegal
effect of the document ifself and so in the ﬁrst 1nstance
properly apportioning the burden of proof, if there Was
any burden, they.should have next given effect to what."
was and what must have been at the time the intention
“of the parties to the document. as . expressed upon its’
face. Itistobe bornein mind that this-gift, ag I choose.
to call it, is made by the husband in the year 1898 -
“ and that he survived it for thlrteen years ‘Tt was made,
.by a registered conveyance whlch 1mmed1ate1y trans-
ferred the ovvnershlp of-the propelty to the plamtlif
his wife. - During the Whole of that' perlod it is not
suggested that thie donor or vendor made any attempt
to revoke the document or have it set - aside upon any’
- ground of fraud, m1srepresentat10n failure of considera- .
tion or the like, and it is perfectly certain that he could
never have done so, for the very good reason that 1t isa,
document which is.in no need of consnderatlon at all..
Ttis 1d1e therefme to say, as Was said- in the Gomts
“below, that it was open to the: parties to show that the
“document was hollow and sham and that the vendor or "
_donor never intended that it should be acted upon. It-
has all its legal effect from the moment of execution
and there can, therefore, be no questlon of any inten-’
tion to act upon or not, to act upon it, later.. If this view
“be. correct, and we feel no doubt Whateve1 but that it is, .
it follows. that the ﬁndmg of fact 1n both the Gomts
. ILR 1—2 -
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'below tha’o the plalntlﬁ-donee or vendee of the document'
of 1898 gave no consideration therefor is a ﬁndmg of
BuuRa . fact'which is not binding upon us. What the Courts
;ISAER:@\SUL.;_

evidently meant was that all the Mehr she was entitled

-to had been given to her as far back as 1886, and this by
“the document, Exhibit 70. In the first place that is a
consideration Wh_lch -does not prqpeﬂy arise in consider-
. ing theeffect of a complete document of advancement of
- the year 1898. I the next place if it did arise, it should
v;'be p'lam I thlnk that it carries no Welght For there is
j_nothmg whatever that I‘am aware of, to prevent a-
Mahomedan ‘husband iner easing the amount of Mehr
at any period. after the marriage, -beyond that which
- was orlglnally in contemplatlon And if it be said that
; Mehr” owing by the ‘husband -to' the wife once dis-
._ charged is thereby finally extinguished, I may add that -
- in that case the deed of 1898 shows itself more clearly
“in the hght of a purely voluntary gift- for love and
,‘affectlon I do not'say that on an ordinary construction
of its terms that.would be the view we should take of
" it. It appears to us sufficiently clear and expressed in
itself that the husband acknowledged that he was under
" Some plomlse or obligation to pay .his wife a sum of
" Rs. 1,700 (baba shai) in consideration of her marriage and
- whatever effect is to be given to the earlier deed, show-
~ ing that at one time he hed' entrusted her with orna--
.ments of the value of Rs. 11,000 also in cons1derat10n of
. marriage, that.in itself does not appear to be in any
’iway 1ncons1stent with ‘the later estimate- made by the -
. ~hus‘band hlmself of What he at that period still con-
" sidered himself to owe to his. Wlfe, in cons1derat10n of
'marrlage ‘That .is, what he and he alone: should be
cogmzant of. He has recorded it in a registered instru-
ment and it would be 1d1e to at:tempt now.to substitute
1':the.1nterpretat10n of Courts or the- evidence of witnesses:
* for an intentionlocked within the mind of an individual,
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who is Jow dead and not m a pos1t10n to speak to‘
it himself. .  Thus it is clear that, in his opinion, Rs. 1, 100_

(babashai) being Liis indebtedness to.his wife in respect
‘of her marriage in 1898, he d1scharges it by the ‘present

of these two houses conveved to her undera reglstewd
instrument. That I should say, is the true constructmn'

-of the document and sufﬁc1ent1y explalns why we do"
no0t feel ourselves bound by the ﬁndmg of fact in thef

‘Courts below on-the p01nt of. cons1derat10n as it ‘was_

_ presented and understood by those leamed J udges

Next there is apomt of . adverqe possessmn upon‘ .
. whmh again- there “are concurrent -findings of fact

“against the appellant that is to say, the learnéd Judges

believed that the . facts they found wére conclusive -

- against her present’ claim. Now if we look- at. 1;11e form

. of the plamt itself, we see at once ‘that” it 1s ‘an- extre~
. mely crude and 1nart1ﬁ01al document « What the
- plaintiff says is that she is the owner of tl}ls property

and that she has been  dispossessed of it,” somewhere in )

November 1911, shortly after her husband’s death, by
the defendants In that form the” suit appears to be a

suit ngerned by Article 142 of the Schedule to the .
Limitation Act, and in- all cases of that kind the onus.
“falls first upon the- p1a1nt1ff allegmg dlsposeessmn and .

by 1mphcat10n therefore, possessmn to p1 ove possesswn _

'within the- statutory pemod But 1f we look to what ;

‘was evidently.the ‘plaintiff’s’ real meaning , taking the
-'Whole of her plalnt in. connection with- the document
of 1898 annexed thereto, I think it is pelfectly clear
that every fact, found asa fact and’ rigorously sepatated

-from mixed inference, is' éntirely consistent with.the .

plamtlffs allegations throughout. . She -has contended'

,that unde1 the deed of- 1898 her husband sold to her, or
gave to ’hell -as I prefer to say, both-his residential

‘houses Nos..603 and" 604 (standing side by side, and-
‘that from that time: onwards until 1911 she had the

1916 -
,' IBRARDS -
. "BHURA:
I
Asa RasuL.
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‘use and en;oyment of both of them It is eommon
'>ground that she has resided in house No. 604 and the
f"ﬁndmg of fact in- both Courts—if - indeed- the Court of
;appea,l directed its- attention to this: point which 1
. doubt—is that the ‘plaintiff’s husband Rasul resided in
" house No. 603 up to his death. - Now we ‘think it would
- be no violent presumptlon upon that ﬁndmg of fact;,

having regard to the relationship existing between

~ Rasul and the plaintiff, to hold that such residence by
- Rasul was permissive by and on behalf of the plaintiff,
.. and if that was so, then indeed she would prove her, .
- ownership by the deed of 1898 and thereafter construct- .
ive possession by the permissive residence -of her
-husband Rasul in that house wup to his death in 1911 ,
~Why are .we to infer.from the residence of a Maho-
“medan husband in one of the two houses owned by his
- wife with Whom, as far as this evidence goes, we must
“infér he was on the most affectionate terms, that such
: _resudence whs adverse to her right over the property?
~That that right existed is proved beyond all doubt by
- the execution of the conveyance. And nothing woutd

be more cons1stent with normal relations in a Maho-

“"medan household where the ‘husband had two wives, )

as Rasul had, than that he’ should have occasmnally.

. availed hlmself of the other house for residence with -
~ his other wife with the permission’ of the plaintiff to
“whom he had glven both houses in consideration of
- marriage. - If then we take this ‘view while adoptmg

every. real finding of fact of the Court below, we arrive, -

';"‘Wlthout any difficulty, at this conclusion upon. the
~ “whole case. - Whether the plaintiff was evicted forcibly

as the Courts below have thought she alleged she was— -

) '-seems to us a matter comparatwely ‘unimportaxnt, and
-yet that is the only matter which appears to have
engaged the attention of the Appellate J udge who dis-

posed_of it in a line and a half, Upon all the evidence,

- we thlnk that her case throughout wag that-she never
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;had physmal possessmn of house No 603 at all/m the {191,6:‘*7'i4
sense, .I mean, that she ever herself lived ‘therein. ~ IprAmmy,
Upon this 1nc1dent of violent dispossession, both - the _BH’:’“r :
lower Courts .appear to have thotught that she said that.. . Isd Raspr,
the defendants came to house No. 603 ‘and turned her
- out of it. What she really said was something qulte,
different. She. said that she put her head out of the
- window of her owne house No. 604 Whlch is next door
-to the other house and remonstrated with them, but
_without any effect. Now that is entirely consisteht_{
with the view of the case as ‘a whole which has ‘com-"
- mended itself to us, viz., from the execution of ‘the
instrument Exhibit 69, in this case antil the death of
Rasul the plaintiff’s possessmn of house No. 603 was
‘never ore than constructive, although from that time
until the death of Rasul there ‘Was ‘1o interposed:.
~adverse possessmn of; any other person.. Adoptmg that -
- view and for the reasons which, speaking for myself;
"I have attempted to give in-some detail—we are of'
opinion that the materials before us are sufficient to en-
'"&ble us to dlspose of this case Wlthouta further 1ema1fd

: Before concludmg perhaps I may mentmn a pre11m1- ;
.nary objection taken by Mr. Desai on behalf of the
. defendant to the substitution of- the” present plaintiff,
Thrahim, for the original plaintiff- Mariam. We went.
. into that Wlth some minuteness in order to be sat1sﬁed
“that Marlam s estate was fully represented by the present
substituted pla1nt1ff Ibrabim, and we are satlsﬁed that’
Ibrahim is the only surviying son “of the late Mar1am
and that there are nio others who - are entitled to share .
.in the representation - of her estate. We, therefore;’
, thought it unnecessary to direct further inquiry into
this matter although- the subsmtutlon was allowed
ez parte. Our conclusion upon- the. whole matter is that
the plaintiff’s claim has been proved and should now be
' awarded with all costs thmughout - :
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HEATON J. ——I agree. It seems ‘to me that When y ou‘.

have a document e*{ecuted and - registered such as.

Exhlblt 69 in"this case, there is no need to enquire, and :

it is irrelevant to enqun:e, ‘about the cons1deratlon Ttis
“a conveyance by a husband to- his wife with whom he
"is living and expressed to be on account of dower. It

.is not" a sale in the 01d1na1y sense: But it is plovedl‘

.in the case that on, a previous occasion the wife had
recelved Rs. 1,000 of dower or the equivalent and that

thls was the dower fixed-as that which was to be pzud»i

on the occasion of her marriage. But, "because this had

been paid, What is thele which inyvalidates, the docu- »

ment-in which the husband conveys the property to:

- his wife for a ‘different amount of dower. It is quite

¢ open to him to do so and having done so the convey-

- ance is a good conveyance it is-in substance, however
~_you look at it, a deed of gift. Theonly way in which

' ,such a document can be set '}s1de 'is by proof of some
- such circuinstances as are indicated in section 53 of the

. TraﬁSfe'r.'bf' Property Act. That, indeed, was the. case
-set up by the defendants in this very suit, That attac®

" that attack having failed, T cannot see that there is any

. 'aclmittedly fails.” So I need say no more about it, and

"merit. in-what else . has been ‘urged against the deed.-

. 'What ‘has been urged seems to be. .inspired by some

~idea, to-me.rather curious, that after a man has duly

” execilted a document and had it registered he can get

11d of it by showmg that he did not intend it... This

-seems to me to be in laW an - entlrely futlle method of
ploceedmg ' :

. Then as to the pomt of 11m1tat10n I am also in agree—
‘ment with my learned colleague. Had the defendants -

any real case. :0f adverse possessmn ‘they would; it

.seems to e, have put it iorwald in their pleadmws or

at any rate have raised” 1t in the trial Coult and 11&"6 s

dlrected ev1dence to that pomt Bub the case dld_ not
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i proceed on- fmy issue  of - adverse possessmn. Th'e:"_ 1916~;:
defendants were: content to ‘deal. with' the quesuon of ———
limitation as a question involving only “Article 142, Iﬁ;’;’g'
and as my learned- colleague has-shown " and as - I b

‘ enmrely agree, Armcle 142 does not bar the plamtlff’ IbA RASUL ‘

“claim. It seems.to me that to allow the defendants

‘now to substitute an . attack on a ground of adverse
possessmn——and this would 1nvolve a remand of the

" case~—would be an indulgence ‘to’ them Wlnch is ‘not

) required. e1ther by law or by ]ustlce. .

So I concur in the order proposed

Decree reversed
A ) R R

 APPELLATE OIVIL.

Befare Sir Stanley Batchelor Kt Ag C’hzef Justzce and Mr Justzce Shah

VBABU GANDSH DESHMUKH AND ANOTHER (ORIGINALDEFENDANTS) APPEL- ’ 1916‘
- Tants v, SITARAM MARTAND DESHMUKH (ORIGINAL PLAINTIFF),. Au’-"ll‘,“”lﬁ#"
. REsPONDENT. e . : . R P

. Lzmztatzon Act (IX of 1908) section’ 5—Delay in ﬁluzg appeal—Duath qf
party pending judgment— Leqal representatives not brought on record-—Minority. "
of one of the appellants—Negligence ‘of the gua;dzan—E.vcuse of delay—-
Suﬁictent cause,aquestwn ofdzscretwn - . . ’, i

-Sfiled a suit against G in the Subordmate Judge 8 Court G diéd aftef the '
hearing of the suit, but #before dehy}ery of . judgment, VThe' judgment was
-, pronounced on the 3rd July 1913 'against G. Onthe 2nd October 1913 Qs f

“widow R filed an appeal to the District Court on behalf of her two sons B and -
D, of whom B was major but D a minor. The appeal was found to be beyond
_ time by fifty days. The question be‘mg raised whether there ‘was-a suﬁiment

. cause for excuse of delay in favour of the minor appellant L \ i

_ Held that there was no sufficieht cause as R aud B tife adult 1el‘1tn o8 of”
" the minor, who were con‘cerned to proqecute the litigation in their own interests
: and in the mtercst of the mmor, were neghgent remigs and careless. v

e Second Appeal No 603 of 1915



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 

